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(b) whether Government propose
to provide them with rented accom-
modation at rates equivalent to their
house rent allowance?

THE MINISTER OF STATE IN
1THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

(b) No, Sir.

Re-imbursement of Tuition Fees to
Postmen

1207. SHRI VITHAL GADGIL: Wiil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that the
procedure which is being followed for
reimbursing tuition fees to postmen
is very elaborate and cumbersome;
and ‘

(b) if s0, whether Government pro-
vose to simplify the procedure?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir,

tb) Does not arise,

Medical Facilities for Postmen in
Maharashtra

1208, SHRI VITHAL GADGIL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have re-
ceived a number of complaints from
postmen in Bombay, Poona and Nag-
pur to the effect that the medical
treatment available to them at the
departmental dispensaries is far from
satisfactory; and

(b) if so, what steps Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Some com-
plaints have been received from the
postal employees’ Unions against un-
satisfactory treatment at the Central
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Government Health Scheme Dis-
pensaries at Bombay and Nagpur and
the P&T Dispensaries gt Pune.

(b) The complaints against the
Central Government Health Scheme
dispensaries have been brought to the
notice of the appropriate authorities
for suitable action. At Bombay, com-
plaints made by Union representatives
were taken up by the Postmaster Ge-
nera] with the local authorities of
the Central Government Health
Scheme. At Nagpur, the position re-
garding various points raised were
explained to the Union representatives
in a meeting arranged by the Cent-
ral Government Health Scheme au-
thorities. As regards P&T djspensa-
ries at Pune, suitable instructions
have been issued to the Medical Offi-
cers concerned.

Passports issued from Ahmedabad
Regional Passport Office

1209, SHRI IBRAHIM KALANIYA:
Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) what is the number of pass- -
ports issued by the Regional Passport
Office at Ahmedabad during the
period from March, 1976 to Novem-
ber, 1977 month-wise;

(b) what ig the number of appli-
cations which were received during
the periog from March, 1976 to Nov-
ember, 1977, month-wise;

(c) what is the number of appli-
cations rejected during the above-
period; and

(d) what were the reasons of re-
jection of those applications?
THE MINISTER OF STATE 1IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU):
(a) and (b) A gstatement is laid on:
the Table of the House showing the
number of applications received in
and passports granted by the Re--
gional Passport Office, Ahmedabad,-
during the periogq March, 1976-—Nov-
ember, 1977, month-wise; «
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(c) No application for passport fa-
cilities wag rejected during the above

period.
R
(d) does not arise.

Statement

Regional Passport Office, Ahmedabad

Applications PassportS

Month for granted
Passports

1976 ,
March 8,459 6,005
April . . 8,100 5,080
May . 5,100 5,028
June 5,007 5,021
July 5,006 5,226
August. 5172 5,010
September . 5,800 4,698
October : 4,704 4,045
November 6,604 3,052
December . . 8,361 5,565

19771 4 S '
January — 8,448 5,555
February . 7,748 5,310
March . . 7° 909 5,803
April . . . 7,734 5,811
May 6,012 6,060
June 6,779 6,666
July 6,418 7,178
August . . 7,249 7,184
September 5,576 6,082
October 5,025 6,809
November 4,893 6,009
ToraL . +1,36,104 1,109,197
Abolition of contract labour system

in Bidj Industry

1210. SHRIL SANAT KUMAR
RAHA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND

ILABOUR be pleased tg state:

(a) whether Government propose
to abolish contract labour system in
the bidi industry; and

(b) it so, what are the details

thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI). (a) and (b) The
matter falls essentially in the State
sphere and the “Appropriate Govt.”
under the Contract Labour (Regula-
tion and Abolition) Act in the case
of bidi industry are the State Gov-
ernments concerned.

Payment of Bonug to Bidi Workers

1211. SHRI SANAT KUMAR
RAHA: will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased t, state:

(a) what are th, names of the
States/Uniop, territories where bidi
workers have been paig bonug at the
rate of 8.33 per cent during 1977; and

(b) whether there are any States/
Union territories, where such bonus
has not beeh paid to the bidi work-
ers if so what are the reasons there-
for?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b) The information is not avail-
able and will pe collected. Payment
of bonus in terms of the Payment
of Bonug Act, 1965 is a statutory ob-
ligation. The State Governments are
the ‘Appropriate Government’ under
the Act j, respect of bidj factories/
establishments.

Representation from the Al India
Plantation Workers Federation

1212. SHRI ANANDA PATHAK:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleaseqd tg state:

(a) whether Government have re-
ceived any representation from the
All India Plantation Workers Fede-
ration;

(b) if so, what are the details of
the representation; ang



